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(b) what are the major encroachment
cases of last three years and what

measures are being taken to remove en-
croachment ang what are the preventive
measures suggested; and

(¢) the number of persons involved in
encroachment and actions taken against
them during the said period?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOP-
MENT (SHRI M. ARUNACHALAM):
(a) to (c) It is reported that there has been
some increase in the area of encroach-
ment on public lands in Delhi.

Information is being coliected and will
be placed before the Sabha.

Charging of Composition ¥Fee by Delhi
Development Authority

.

1833. SHRI CHATURANAN MISH-
RA: Will the Minister of URBAN
DEVELOPMENT be pleased to state:

(a) whether it is a fact that the num-
ber of court cases have increased against
Delhi Development Authority during the
tenure of the present Vice Chairman of
Delhi Development Authority; and

(b) in now many cases the Delhi Deve-
lopment Autority has given the extension
of time without “issue of Demand Noti-
ce” or without taking any undertaking
free from the allottees for depositing the
composition fee?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOP-
MENT (SHRI M. ARUNACHALAM):
(a) There has been no abnormal increase
in the Court cases during the tenure of
the present Vice-Chairman, DDA.

(b) Extension of time is generally giv-
en on issue of demand notice and on ob-
taining an undertaking from the allottees
to pay the final rates of composition fee.
However, in cases where the allottees
themselves deposit composition fee for
extension of time or where the composi-
tion fee has been waived by the compe-
tent authority, there is no need to issue
any demand notice. No separate record
is maintained of such cases.

1991 ] to Questions
Violation of ILO Convention of Freedom
of Association and Collective Bargaining

1834. SHRI GURUDAS DAS GUP-
TA: Will the Minister of LABOUR be
pleased to state:

(a) whether it is a fact that the Na-
tional Confederation of Officers Associa-
tions of Central Public Sectod Underta-
ings has submitted a complaint to the
Director General, International Labour
Odganisation (TLO) in respect of viola-
tion of convention 87 (Freedom of Asso-
ciation) and convention 98 (collective
bargaining) with regard to the managerial
and supervisory staff of the enterprises
owned by Government; and

(b) if so, the details thereof; and
reasons therefor?

the

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI
PABAN SINGH GHATOWAR): (a)
Yes, Sir.

(b) The Confederation has inter alia, -
allegeld that the officers in the public
sector undedtakings do not have any effe-
ctive freedom of association and that any
formal association established by them is .
not given official rescognition and accord-
ed any right to collective bargaining. The
Industrial Disputes Act does not apply to
them. The officers therefor do not have
effective remedies including recourse to
Industria]l Tribunals.
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